Crl.A.No.5/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.09.2013

As prayed for by the learned counsel for the appellant,
further four weeks’ time is granted for preparation of the
supplementary paper book or paper book Part-IlI.

List it again on 29.10.2013.

JUDGE

Liam



Crl.A.No.6/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.09.2013

As prayed for by the learned counsel for the appellant,
further four weeks’ time is granted for preparation of the
supplementary paper book or paper book Part-IlI.

List it again on 29.10.2013.

JUDGE

Liam



FAO No.2/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.09.2013

Mr. P Nongbri, learned counsel entered appearance on
behalf of the sole respondent.

LCR receipt.

The appellant is to prepare the paper book and the
learned counsel for the sole respondent is directed to furnish the lists
of documents which may be required to be included in the paper
book within three weeks. The preparation of the paper book shall be
completed within a period of seven weeks.

List this case again on 22.11.2013.

Interim order passed earlier shall continue till then.

JUDGE

Lian



MC(WP(C)No.10/2012
In WP(C)No.6/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

27.09.2013

In view of the order passed today in WP(C)No.6/2012,
this misc. case also stands disposed of.

JUDGE

Liam



WP(C) No.121/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.09.2013

As prayed for by the learned counsel for the
respondents, another four weeks’ time is granted for filing affidavit-in-
opposition.

List it again on 01.11.2013.

JUDGE

Liam



WP(C) No.189/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.09.2013

Mr. S Dey, learned counsel for the District Council
prays for four weeks’ time for filing affidavit-in-opposition.

The prayer is granted.

List it again on 01.11.2013.

JUDGE

Liam



WP(C) No.195/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.09.2013

As prayed for by the learned counsel for the
respondents another four weeks'’ time is granted for filing affidavit-in-
opposition.

List it again on 01.11.2013.

The Registry is directed to show the name of Mr.R Deb
Nath, learned CGC appearing for the respondents in the Cause List
hereafter.

JUDGE

Lo



WP(C) No.196/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.09.2013

Mr. S Dey, learned counsel for the District Council
prays for four weeks’ time for filing affidavit-in-opposition.

The prayer is granted.

List it again on 01.11.2013.

JUDGE

Liam



WP(C)No0.246/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.09.2013

On the prayer of Mr.S Sen Gupta, learned GA
appearing for the respondents No.1 & 2, Mr. SP Mahanta, learned
counsel for the respondent No.3 and Mr. K Baruah, learned counsel
for the respondent No.4, further two weeks’ time is granted for filing
their respective affidavits-in-opposition.

List it again on 21.10.2013.

Interim order passed on 30.08.2013 shall continue till
the next returnable date i.e. 271.10.20183.

JUDGE

Lian



